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BEFORE THE NATIONAL GREEN TRIBUNAL, 

WESTERN BENCH, PUNE, AT PUNE 

ORIGINAL APPLICATION NO. 66 OF 2024 (WZ) 

SMENN Tt Wil Nagori 0 h Applicant 

Versus 

Maharashtra Pollution Control Board and Others ....Respondents 

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT NOS.05, 

06, 07, 08, 09, 10 AND 11 

We, Mr. Ashok Nivrutti Kodre, Age: 75, Occupation: Agriculture, Mrs. 

Minakshi Ashok Kodre, Age: 70, Occupation: House-wife, Mr. Nilesh 

Ashok Kodre, Age: 52, Occupation: Agriculture, Mrs. Vaishali Nilesh 

Kodre, Age: 52, Occupation: House-wife, Mr. Shailesh Ashok Kodre, Age: 

48, Occupation: Agriculture, Mrs. Amrita Shailesh Kodre, Age: 44, 

Occupation:House-wife, and Mrs. Archana Anil Sayker, Age: 50, 

Occupation: House-wife, hereby solemnly affirm and swear as under: 

1) At the outset, we deny all the statements, averments, contentions 

and allegations made by the Applicant under the present Application, 

save and except those specifically admitted hereunder and nothing 

in the present Application shall be deemed to be admitted by us or 

on our behalf for want of specific traverse. 

2) We state and submit that the Applicant has filed the present 

Application with respect to the lands bearing Survey Nos. 27/1, 27/2 

and 31/1. The present reply by the present Respondents shall be 

restricted to the following lands: 

a) An area admeasuring 33 Ares out of the total land bearing Survey 

No. 27, Hissa No. 1/1, owned by the Respondent No.05; 

b) An area admeasuring 42 Ares out of the total land bearing Survey 

No. 27, Hissa No. 2, owned by the Respondent No. 06 and 

¢) An arca admeasuring 36 Ares bearing Survey No. 31, Hissa No. 

1, owned by the Respondent No. 05; 
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The 7/12 Extract pertaining to the Survey No. 27/1/1 is 

annexed herewith as Annexure R-1. The 7/12 Extract pertaining 

to the Survey No. 27/2 is annexed herewith as Annexure R-2. 

The 7/12 Extract pertaining to the Survey No. 31/1 is annexed 

herewith as Annexure R-3. A Picture of the aerial view of the 

lands involved in the present Application removed from Google 

Maps is annexed herewith as Annexure R-4. The above-stated 

lands owned by the Respondent Nos. 05 and 06 are hereinafter 

collectively referred to as the ‘said Lands’. The names of the 

Respondent Nos. 06 to 11 do not appear on the 7/12 extracts 

pertaining to any of the lands, however, the Respondent Nos. 07 and 

09 are the sons of the Respondent Nos. 05 and 06, whereas the 

Respondent Nos. 08 and 10 are married to the Respondent Nos. 07 

and 09 respectively. Further, the Respondent No. 11 is the daughter 

of the Respondent No.5, i.e. Mr. Ashok Nivtutti Kodre. 

3) At the outset, we further state that we are not connected to or 

concerned with, in any manner whatsoever, the activities such as 

sports activities, playground, social gatherings, etc., carried out by 

the Respondent Nos. 12 to 17 on certain portion of the Survey No. 

27/1/1 owned by the Respondent No. 12. 

4) We state that service of the present Application was not effected on 

us. We first gained knowledge of the present Application when the 

Respondent No. 02 visited the said Lands for the purpose of 

inspection. Thereafter, we filed an Application for Certified Copies 

and obtained copies of the present Application and the documents 

filed in the present Application 

5) We state and submit that the present Application is not maintainable 

and deserves to be dismissed in limine on the following preliminary 

grounds: 
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a) The Applicant lacks Locus Standi to file the present Application 

and has filed the present Application with mala fide intentions. 

i) The Applicant has failed to state as to which of the six 

categories stated under Section 18 (2) of the National Green 

Tribunal Act, 2010 [‘said Act’], the Applicant falls under, for 

the purpose of filing the present Application. 

It is evident that the Applicant does not fall within any of the 

six categories as defined under Section 18 (2) of the said Act. 

ii) The Applicant has merely stated that the Applicant “feels” that 

he shall be penalised for the various activities being carried 

out on the lands involved in the present Application, including 

the said Lands and hence, the Applicant has filed the present 

Application. 

The Applicant is claiming to be an aggrieved person, only on 

the basis of a mere apprehension. However, this contention of 

the Applicant is untrue, illusionary and entirely made-up. As 

per the Para No. 3(iv) of the Joint Undertaking dated 

21/10/2020, which has already been submitted along with 

the present Application at Annexure A-1, the present 

Respondents have indemnified the Applicant against any 

liability, statutory or otherwise, arising out of or on account of 

the activities being carried out by the present Respondents on 

the said Lands, thereby explicitly undertaking the sole 

responsibility to bear such liability. Further, as per the 

admission of the Applicant himself, the said Joint Undertaking 

is binding on the Respondents until the completion of the on- 

going arbitration proceedings between the Applicant and the 

Respondent Nos. 5 to 17. Therefore, there is no basis for the 

apprehension of the Applicant. Furthermore, as per the said 

Joint Undertaking, the Respondents have been permitted to 

continue using the lands for the respective purposes stated in 

the Joint Undertaking, including using the said Lands for 
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farming and for ‘Ranmala Agro Tourism’ by our Licensee, 

subject to certain terms and conditions, which terms and 

conditions are diligently being followed by the Respondent 

Nos. 5 to 17. Therefore, the present Respondents have not 

violated any right of the Applicant or imposed any burden on 

the Applicant, by utilizing the said Lands for the various 

activities stated herein. 

iii) The Applicant is neither a resident of the area nor regularly 

visits the area wherein the said Lands are situated and hence, 

it cannot be said that any grievance or injury has been caused 

to the Applicant on account of the activities carried out on the 

lands. 

iv) It is settled law that the while the term ‘person aggrieved’ 

under Section 18(2) is to be interpreted in the widest sense, so 

as to permit any individual interested in the protection of the 

environment to commence action under the said Act, in the 

present case, the intention and underlying motive of the 

present Applicant is vexatious and the Application has been 

filed with mala fide intention and as such, the present 

Application by the Applicant is not maintainable. 

It is essential to bring on record the history between the 

Applicant and the Respondent Nos. 5 to 17, so as to highlight 

the true intentions and motives of the Applicant: 

(1) The present Applicant was once upon a time a very close 

friend of Mr. Manik Kodre, who is the brother of the 

Respondent Nos. 5 and 12. 

(2) A Joint Venture Agreement dated 19/05/2005 was 

executed between the Applicant and his Partners, the 

Respondent Nos. 5 to 17 and certain others, for developing 

a project on the said Lands and certain other lands stated 

in the Joint Venture Agreement, under the name and style 

of ‘M/s Mahanagar Realtors’. The contribution of the 
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Respondent Nos. 5 to 17 for the Joint Venture was limited 

to providing the said Lands and the other lands for the 

purpose of developing the proposed project. The Applicant 

and his Partners were entirely responsible for developing 

the proposed project and other works, including the de- 

reservation of certain reserved lands involved in the said 

Joint Venture. Subsequently, a Supplemental Agreement 

dated 30/01/2006 and another Supplementary Agreement 

dated 01/07/2010 were executed to extend the time for de- 

reservation of the various reserved lands. Since the 

Applicant and his Partners could not de-reserve the 

various reserved lands within the agreed period, it was 

mutually agreed that the said Joint Venture dated 

19/05/2005 shall be cancelled and terminated in respect 

of all the reserved lands. However, the Applicant and his 

Partners eventually refused to execute the Deed of 

Cancellation. The remaining project comprised on the 

remaining non-reserved lands was also delayed by the 

Applicant and his Partners and therefore, being left with 

no alternative, vide a Notice dated 08/07/2016, the 

Respondent Nos. 12 to 17 terminated the said Joint 

Venture Agreement dated 19/05/2005. The present 

Respondents have supported the termination by the 

Respondent Nos. 12 to 17. This termination of the said 

Joint Venture Agreement dated 19/05/2005 has been 

challenged by the Applicant in the on-going arbitration 

proceedings between the Applicant and the Respondent 

Nos. 5to 17. The Statement of Claim dated 17/12/2019 

filed by the Applicant in the arbitration proceedings 

has already been filed by the Respondent Nos. 12 to 17 

at Annexure R-5 along with their Affidavit-in-Reply. 
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(3) Ever since the termination of the said Joint Venture 

Agreement dated 19/05/2005, the Applicant herein has 

nurtured a personal vendetta against the Respondent Nos. 

5 to 17 and has filed various cases against the Respondent 

Nos. 5 to 17, with the sole intention of harassing them and 

exacting vengeance by abusing the process of law. Apart 

from the present Application, the Applicant has filed the 

following cases against the Respondent Nos. 5 to 17: 

Sr. 
Cause Title Court | Case No. 

No. 

1 Bharat Nagori Vs. | District 
CMA No. 

Manik Kodre and | Court, 
| 206/2017 

others Pune 

2; Mr.Bharat Mithalal | High 

Nagoriv/s Mr. Court of CAR No. 

Manik Nivrutti | Bombay 23/2018 

Kodre And Ors. (Civil) 

3. Mr.Bharat Mithalal | High 

Nagori v/s | Court of CAR No. 

Mr.Manik Nivrutti | Bombay 22/2018 

Kodre And Ors. (Civil) 

4. Mr.Subhash T High 

Sitaram Goel And | Court of 
ARA No. 

Ors. V/S Smt. Bombay 
1/2019 

Harshada Amol | (Civil) 

Kodre 

55 Mr.Bharat Mithalal | High 

Nagori V/S Mr. Court of ARA No. 

Manik Nivrutti Bombay 2/2019 

Kodre And Ors. (Civil) 
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6. Mr.Bharat Mithalal | High 

NagoriV/S Mr. Court of 
538/2019 | 

Manik Nivrutti | Bombay | 

Kodre And Ors. (Civil) 

7. Viral Nagori Vs.|NCLT, 

| C.P. No. 
| Magic Glass Pvt. | Mumbai 
| 1486/2019 

Ltd. 

| 
8. Bharat Nagori Vs. | JMFC, SCC No. | 

Manik Kodre Pune 9571/2019 

9. Mahanagar High 

Realtors Vs. Manik | Court of ARA No. 

Kodre and others Bombay 134/2023 

(Civil) 

| 10. | Mahanagar 5 District 

|  CMA No. 
Realtors Vs. Manik | Court, 

967/2023 
Kodre and others Pune 

11. |Bharat  Mithalal | High 

Nagori v/s The | Court of | Writ Petition 

State of | Bombay No. 

Maharashtra and ‘ (Civil) 13803/2023 

others 

[12. | Mahanagar High 

Realtors Through | Court of | Writ Petition 

Bharat Nagori Bombay No. 

V/s Manik Nivrutti | (Civil) | 7560/2024 

Kodre and others 

(4) The Applicant has not filed the present Application as an 

advocate of environmentalism or as someone interested in 

the protection of the environment, but with the mala fide 

intention of harassing the Respondent Nos. 5 to 17, by 

entangling them into a series of litigation, simply to satisfy 
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his personal vendetta. On this ground alone, the present 

Application deserves to be dismissed. 

(5) In view of the above, the Applicant has failed to plead facts 

establishing his locus standi to file and maintain the 

present Application. Further, the present Application is 

vexatious and filed with mala fide intention. 

b) The Application has been filed on the basis of multiple causes of 

actions 

i) As per Rule 14 of the National Green Tribunal [Practice and 

Procedure] Rules, 2011, an Application can be filed only on a 

single cause of action. However, the present Application has 

been filed on multiple causes of actions, and as such, cannot 

be held to be maintainable. 

i) As stated hereinabove, the Respondent Nos. 05 to 11 are only 

concerned with the said Lands, i.e. the portions of land out of 

the Survey Nos. 27/1/1, 27/2 and 31/1 owned by the 

Respondent Nos. 05 and 06. None of the other Respondents in 

the present Application, including the Respondent Nos. 12 to 

17, have any right over the said Lands. 

iii) On the other hand, the Respondent Nos. 12 to 17 are 

concerned with the following Lands: 

(1) An areca admeasuring 95 Ares out of the total land bearing 

Survey No. 27, Hissa No. 1/1, owned by the Respondent 

No. 12; 

(2) The entire area admeasuring 1 Hectare and 21 Ares 

bearing Survey No. 27, Hissa No. 1/2, owned by the 

Respondent No. 12; and 

(3) The entire area admeasuring 1 Hectare and 1 Are bearing 

Survey No. 27, Hissa No. 1/3, owned by the Respondent 

No. 13. 
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The present Respondent Nos. 05 to 11 have no rights over the 

above-stated lands owned by the Respondent Nos. 12 and 13. 

The present Respondents, vide a Leave and License Agreement 

dated 10/05/2018, had licensed a certain portion of the area 

owned by the Respondent No. 05 in Survey No. 27/1/1, to one 

Ranmala Agro Farms. Post acquiring the license, Ranmala 

Agro Farms had commenced and carried out the business of 

an agro tourism centre by the name of ‘Ranmala’ at the 

licensed premise. The Respondent Nos. 12 to 17 are not 

involved in, concerned with or connected to ‘Ranmala’, in any 

manner whatsoever. 

Further, the Respondent Nos. 12 to 17 were carrying out 

various activities such as sports activities, playground, social 

gatherings, etc., on certain portion of the land owned by the 

Respondent No. 12. The present Respondents are not involved 

in, concerned with or connected to the activities being carried 

out by the Respondent Nos. 12 and 17. Further, the present 

Respondents have never carried out any activity such as 

sports activities, playground, social gatherings, etc. on the 

said Lands or other lands involved in the present Application. 

Therefore, there is no nexus between the Respondent Nos. 05 

to 11 and the Respondent Nos. 12 to 17, or the various 

activities being carried out on the lands owned by the 

respective owners. 

vii) The cause of action against the Respondent Nos. 05 to 11 

pertaining to ‘Ranmala’ and the cause of action against the 

Respondent Nos. 12 to 17 for carrying out the said activities 

of sports ground, social gatherings, ctc., are two separate and 

distinct causes of action, which cannot be combined in one 

single Application. Further, the alleged activities pertain to two 

different types of industries/ categories of business altogether 

and have been carried out by different Project Proponents. 
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Therefore, separate Applications should have been filed by the 

Applicant. 

viii)  The Applicant, despite being sufficiently aware of the 

details pertaining to ownership of the various lands involved 

in the present Application, including the said Lands, and of 

the fact that the present Respondent Nos. 05 to 11 are not 

carrying out the said activities of sports ground, social 

gatherings, etc., as well as that the Respondent Nos. 12 to 17 

are not connected to ‘Ranmala’, has purposely attempted to 

mislead this Hon’ble Tribunal by making a blanket statement 

that the Respondent Nos. 05 to 18, all have been carrying out 

all such activities. The statement is not simply false, but also 

deliberately made by the Applicant in spite of being aware of 

the above, with the motive of abusing the process of law so to 

harass the Respondents. 

ix) In conclusion, since the present Application has been filed on 

multiple causes of action, in violation of the Rule 14 of the 

National Green Tribunal [Practice and Procedure] Rules, 2011, 

the present Application is not maintainable and deserves to be 

dismissed in limine. 

c) The Application has been filed beyond the period of limitation 

prescribed under Section 14 of the said Act 

i) Any application under Section 14 of the said Act is required to 

be filed within a period of 6 months from the date the cause of 

action first arose. Further, delay of up to only 60 days may be 

condoned, that too only on the grounds of sufficient cause. 

i) The present Application has been filed under Section 14 of the 

said Act. However, the Applicant had knowledge of the fact 

that that the present Respondents were carrying out the 

activities of holding social gatherings, events, sports activities, 

playground, on certain portion of the said Lands. In the 
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Statement of Claim dated 17/12/2019 filed before the Ld. 

Arbitral Tribunal in the arbitration proceedings, the Applicant 

has specifically stated that the Respondents are carrying out 

various activities stated herein on the lands involved in the 

present Application. Therefore, assuming though not 

admitting that any cause of action has arisen, the cause of 

action to file the present Application first arose before 

17/12/2019 and an application should have been filed by the 

Applicant within a period of 6 months from 17/12/2020. 

However, the present Application has been filed after a period 

of 4 years and 2 months from the date the cause of action first 

arose. Therefore, the present Application has been filed much 

beyond the period of limitation. 

iii) The Applicant has claimed that cause of action for filing the 

present Application first arose on 19/04/2023, when the 

Respondent No. 01, i.e. Maharashtra Pollution Control Board 

sent a Reply dated 19/04/2023 to the RTI Application filed by 

the Applicant. Vide the RTI Application dated 10/03/2023, 

the Applicant had sought information on whether any 

permission has been issued by the Respondent No. 01 to the 

Respondent Nos. 12 and 13 to carry out the activities such as 

playground, sports ground, social gatherings, etc., and if yes, 

which permission(s) have been issued. The Applicant, vide the 

said RTI Application dated 10/03/2023, had not requested for 

information pertaining to the present Respondents or 

‘Ranmala’. Therefore, the Applicant, on account of the Reply 

dated 19/04/2023 sent by the Respondent Nos. 01 and 02, 

did not gain any new knowledge pertaining to present 

Respondents or the activities being carried out on the said 

Lands, so as to trigger a fresh cause of action. In fact, no cause 

of action arose against the present Respondents on 

19/04/2023. The Applicant has merely created an illusionary 
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cause of action by referring to the said RTI Application dated 

10/03/2023 and the Reply dated 19/04/2023, so as to 

somehow bring the present Application within limitation. 

iv] Even assuming that a cause of action first arose on 

19/04/2023, the Application should have been filed on or 

before 19/10/2023, i.e. within 6 months from 19/04/2023. 

On 19/10/2023, the Applicant had filed an Original 

Application No. 184/2023. Vide an Order dated 21/11/2023, 

the said O.A. No. 184/2023 was dismissed by this Hon’ble 

Tribunal, with liberty to file fresh suit. Subsequently, the 

Applicant has filed the present Application on the basis of the 

said Order dated 21/11/2023. The time period of 6 months 

for filing the present Application, excluding the period when 

the Applicant was prosecuting the O.A. No. 184/2023 before 

this Hon’ble Tribunal, stood complete on 22/11/2023. Even 

considering the period of 60 days being the delay which could 

be condoned by this Hon’ble Tribunal, the limitation period 

ended on 21/01/2024. The present Application has been filed 

on 06/03/2024, i.c. after approximately 105 days from the 

completion of the 06 month. Therefore, the present 

Application has been filed beyond the prescribed period of 

limitation and is hopelessly barred by limitation. On this 

ground alone, the present Application deserves to be 

dismissed. 

6) It is stated that prior to addressing each and every allegation by the 

Applicant, it is apposite to delve into the history pertaining to the 

said Lands and ‘Ranmala’, for proper and complete appreciation of 

the issues raised in the present Application: 

a) Post termination of the said Joint Venture Agreement in the year 

2016, the said Lands arc being cultivated by the present 

Respondents till today, except for the area owned by the 
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Respondent No. 05 in Survey No. 27/1/1, which was given on 

license basis to the Respondent No. 18, details of which have been 

given herein below. 

Approximately 10 years ago, the present Respondents had 

constructed a temporary shed admeasuring 300 sq. ft. on certain 

portion of the Survey no. 27/1/1, for the purpose of Cow rearing. 

Vide a Leave and License Agreement dated 10/05/2018, the 

Respondent Nos. 05 and 06 gave license of an area admeasuring 

33 Ares out of the total land bearing Survey No.27/1/1 along with 

the shed admeasuring 300 sq. ft. standing thereon [‘said 

Licensed Premise’], to Ranmala Agro Farms through its 

proprietor, Mrs. Dnyaneshwari Abhay Kudale, i.e. the Respondent 

No. 18 herein. The said Licensed Premise was given to Ranmala 

Agro Farms for a period of 03 years, from 01/04/2018 till 

31/03/2021. The Leave and License Agreement dated 

10/05/2018 is submitted herewith as Annexure R-5. 

On account of the lockdown imposed by the Government of India 

as well as the Government of Maharashtra due to the then 

ongoing COVID-19 Pandemic, Ranmala Agro Farms discontinued 

its operations from 25/03/2020 till 01/10/2021. 

Thereafter, the license was extended till 31/01/2024. 

Subsequently, vide a Leave and License Agreement dated 

14/02/2024, the license was further extended till 31/01/2027. 

It has clearly been stated in the Recital No. 2 of the said License 

Agreement dated 10/05/2018, that Ranmala Agro Farms wanted 

to carry out the business of Agro Tourism and hence, approached 

the Respondent Nos. 05 and 06 for obtaining a license of the said 

Licensed Premise for carrying out the said business. Therefore, 

the business of Ranmala Agro Tourism Centre was being 

conducted entirely and solely by Ranmala Agro Farms and the 

Respondent No. 18. The present Respondents were not carrying 

out the said business and/ or operating the Ranmala Agro 
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Tourism Centre. The Registration Certificate dated 

01/11/2022, issued by Maharashtra State Agro and Rural 

Tourism Co-operative Federation Ltd. to the Respondent 

No.18, is submitted herewith as Annexure R-6. . 

g) As such, Ranmala Agro Farms and the Respondent No. 18, being 

its proprietor, were required to obtain all licenses and 

permissions necessary for carrying out the said business. 

h) In conclusion, the present Respondent Nos. 05 to 11 are not the 

Project Proponents of the said business, i.e. ‘Ranmala’. Ranmala 

Agro Farms is the sole Project Proponent of the said business for 

any and all purposes. The Respondent No. 05 is merely the owner 

of the said Licensed Premise. 

7) Without prejudice to whatever has been stated hereinabove, we shall 

now deal para-wise with the various statement, averments, 

contentions and allegations made in the Application: 

a) The contents of Para Nos. 1 and 2 do not deserve any comments. 

b) The contents of Para Nos. 3 and 4 are denied by the present 

Respondents as false and misleading. The present Application 

has been filed purely with the intention of harassing the present 

Respondents, on account of the personal vendetta held by the 

Applicant against the present Respondents. 

c) The averments of another Para No. 4 are partly admitted by the 

present Respondents to the extent that the Applicant is a Builder 

and Developer. The present Respondents do not have knowledge 

as regards whether the Applicant has successfully completing 

large number of development projects and hence, refrain from 

commenting on the same. 

d) The averments of Para No. 5 arc partly false and incorrect to the 

extent that the present Respondents were running a business 

under the name of ‘Kodre Farms’ on the said Lands and hence 

denied. As stated hereinabove, the present Respondents are not 
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concerned with or connected to the activities carried out by the 

Respondent Nos. 12 to 17 on the lands owned by the Respondent 

Nos. 12 to 17. Further, the present Respondents have never 

carried out the business of Marriage Hall, a Banquet Hall or a 

Restaurant on the said Lands owned by the present Respondents 

or the other lands involved in the present Application and the 

Applicant is put to strict proof thereof. The present Respondents 

are only concerned with the said Lands and associated with 

‘Ranmala’, to the extent of having licensed a certain portion of the 

Survey No. 27/1/1 owned by the Respondent No. 05, to Ranmala 

Agro Farms through the Respondent No. 18 [the Project 

Proponent of ‘Ranmala’] . It is reiterated that the Respondent Nos. 

05 to 11 have not themselves carried out any operations of 

‘Ranmala’ or were ever involved in its business. It is further 

clarified that ‘Ranmala’ was not a restaurant, but an Agro 

Tourism Centre operating as per the ‘Agro Tourism’ policy of the 

Government of Maharashtra. 

The averments of Para No. 6 are untrue and hence, denied in view 

of what has been stated hereinabove. The present Respondents 

are only concerned with the said Lands, i.e. Survey Nos. 27/1/1, 

27/2 and 31/1. 

The averments of Para No. 7 are generally true and partly 

accepted by the present Respondents. As stated hereinabove, the 

said Joint Venture Agreement dated 19/05/2005 has been 

terminated by the Respondent Nos. 12 to 17 and the same has 

been supported by the present Respondents. It is denied that the 

Applicant and the present Respondents carried out any other 

business, apart from the venture envisaged under the said Joint 

Venture Agreement dated 19/05/2005. 

The averments of Para No. 8 are partly true and correct, however, 

it is vehemently denied that the present Respondents have 

breached the said Joint Undertaking dated 21/10/2020 on 
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multiple occasions or that the present Respondents have misused 

the said Joint Undertaking by carrying out illegal activities on the 

said Lands. 

h) The averments in Para No. 9 are false, concocted and therefore 

denied by the present Respondents. As stated hereinabove, the 

Applicant has no genuine concern for the protection of the 

environment and has filed the present Application with mala fide 

intention. 

i) The contentions and averments in Para No. 10 are denied by the 

present Respondents. It is denied that a banquet hall and/ or an 

enclosed gym and/ or a gymnastic centre was ever constructed 

on the said Lands. It is further vehemently denied that the present 

Respondents were carrying out various activities such as 

restaurant business, holding marriage ceremonies, banquet hall, 

lawn, cricket ground, holding exhibitions, football matches, 

enclosed gym, gymnastic centre and any other public gatherings 

or meetings and the Applicant is put to strict proof thereof. The 

Applicant has also filed a Writ Petition No. 13803/2023, 

questioning the legality of the use of the said Lands by the present 

Respondents as well as, of the alleged structures raised by the 

present Respondents. As such, the subject matter is sub-judice 

before the Hon’ble High Court of Judicature at Bombay and the 

Applicant is barred on the grounds of res sub judice, from re- 

agitating these issues before this Hon’ble Tribunal. 

j) The averments in Para No. 11 are false and untrue and hence, 

denied by the present Respondents. It is vehemently denied that 

construction of an area admeasuring 1,00,000 sq. ft. has been 

carried out on the said Lands and other lands involved in the 

present Application and the Applicant is put to strict proof 

thereof. As stated herein, the present Respondents have only 

raised a temporary cow shed admeasuring 300 sq. ft. on the said 

Lands. Further, the Respondent No. 18 had raised certain 
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temporary structure on the said Lands for the purpose of carrying 

out the operations of ‘Ranmala’. Furthermore, the issue that 

allegedly illegal construction was carried out on the said Lands 

and other lands involved in the present Application, is the very 

crux of the said Writ Petition No. 13803/2023 and hence, the 

subject matter is sub judice before the Hon’ble High Court of 

Judicature at Bombay. Furthermore, it is humbly submitted that 

the scope of this Hon’ble Tribunal is limited to ensuring 

compliances of the provisions of the acts specified in Schedule [ 

of the said Act and other matters involving environmental issues, 

irrespective of whether or not permission has been sought from 

the PMC. 

The averments in Para No. 12 are denied by the present 

Respondents. The Notice dated 22/07/2022 under Section 

53(1)(a) and Section 54 of the Maharashtra Regional and Town 

Planning Act, 1966, was issued by the Respondent No. 04 for 

lands bearing Survey Nos. 26, 27 and 31, Village Vadgaon Khurd, 

Pune, to the Respondent Nos. 5 to 17 herein as well as, to one Mr. 

Manik Kodre, who is the brother of the Respondent Nos. 5 and 

12. Furthermore, the Respondent No. 04 had wrongly stated in 

the said Notice, that construction of an area admeasuring 

approximately 60,000 sq. mtrs. was raised by the Respondent 

Nos. 5 to 17 and Mr.Manik Kodre. 

As regards the demolition of the structures, all the structures 

standing on the said Lands, viz. a cow shed admeasuring 300 sq. 

ft. owned by the Respondent Nos. 05 and the other structures 

standing on the area of Survey No. 27/1/1, owned by the 

Respondent Nos. 18 have been demolished by the Respondent No. 

18 on 30/04/2024. The Respondent No. 04, i.e. the Pune 

Municipal Corporation, have not carried out any demolition work 

on the said Lands. The same has also been affirmed by the PMC, 

i.e. the Respondent No. 04 herein. As on date, there are no 
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structures standing on the said Lands. Further, as on date, 

‘Ranmala’ has ceased all its opcrations on the said Lands. 

1) The averments in Para No. 13 pertain to ‘Kodre Farms’ and the 

present Respondents are not concerned with, connected to or 

involved in the said ‘Kodre Farms’. Hence, the averments of Para 

No. 13 are denied by the present Respondents. The Applicant is 

put to strict proof of his allegation that the said Lands were 

utilized for wedding functions, exhibitions, engagement 

ceremonies, cricket matches, etc. 

m) The contentions and averments in Para Nos. 14 and 15 are false 

and exaggerated and hence, denied by the present Respondents. 

The present Respondents are not concerned with ‘Kodre Farms’. 

The supply of water to the said Lands was through a local vendor. 

Further, the present Respondents had created a compost pit and 

a soak pit on the said Lands, for disposal of the waste generated. 

Hence, no permission was required from the Water Supply 

Division, Pune Municipal Corporation. The statement of the 

Applicant that he requested Mr.Khemchand Devichand Oswal, 

who has no connection whatsoever with the Respondent Nos. 5 to 

17 but is a close friend of the Applicant, to file the said RTI 

Application dated 03/10/2022 with the Swargate Water Supply 

Division, PMC, evidences that the Applicant has since long been 

attempting to scout for ways to harass the Respondent Nos. 5 to 

17, either himself or through his close friend. 

n) The averments of Para No. 16 arc denied by the present 

Respondents in view of the various reasons stated herein. 

Further, the averments arc the subject matter of the said Writ 

Petition No. 13803/2023 pending before the Hon’ble High Court 

of Judicature at Bombay. 

o) The contentions and averments in Para No. 17 pertain to the ‘A & 

I Digest’, held on certain area of the portion of the Survey No. 

27/1/1 owned by the Respondent No. 12 herein. As such, the 
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present Respondents are not concerned with, connected to or 

involved in the said Exhibition in any manner whatsoever and 

hence, not in a position to reply to the same. 

The averments of Para No. 18 are denied by the present 

Respondents in view of the various reasons stated herein. It is 

reiterated that the Respondent Nos. 05 to 11 are not the Project 

Proponents for ‘Ranmala Agro Tourism Centre’ as well as, the 

Respondent No. 18, being the proprietor of the said ‘Ranmala’, 

was required to obtain all permissions required for carrying out 

the operations of ‘Ranmala’. Further, the subject matter of the 

para is sub-judice before the Hon’ble High Court of Judicature at 

Bombay in the said Writ Petition No. 13803/2023. 

The averments in Para No. 19 do not pertain to the present 

Respondents and hence, the present Respondents refrain from 

commenting on the same. The Para No. 19 pertains to an RTI 

Application dated 10/03/2023 made by the Applicant. The 

Applicant, vide the said RTI Application dated 10/03/2023, had 

not requested for information pertaining to the present 

Respondents or ‘Ranmala’. 

The averments of Para No. 20 are untrue, incorrect and concocted 

and hence, denied by the present Respondents in view of the 

reasons stated herein. It is reiterated that the present 

Respondents have never carried out any activities of holding 

marriage/ engagement ceremonies, events etc. on the said Lands. 

Furthermore, the present Respondents are not concerned with or 

connected to any other lands except for the said Lands owned by 

the Respondent Nos. 05 and 06. As such, the present 

Respondents cannot be held liable for activities carried out by 

other persons and that too on lands which the present 

Respondents are not even concerned with. 

The contents of Para No. 21 are matters of record and hence, 

admitted. 
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8) It is stated that the various grounds stated in Para 22 are not 

maintainable for the following reasons: 

a) The contentions and averments of Para No. 22(a) are false, 

concocted, misleading and vchemently denied. The present 

Respondents are not carrying out any business whatsoever on the 

said Lands or any other lands involved in the present Application. 

Pursuantly, the present Respondents were never required to 

obtain any permissions such as ‘Consent to Establish’ and 

‘Consent to Operate’ from the Respondent No.0O1. 

b) The allegations in Para No. 22(b) have been levelled by the 

Applicant against the Respondent No. 02 and as such, the present 

Respondents are not in a position to comment on the same. 

c) The allegations in Para No. 22(c) have been levelled by the 

Applicant against the Respondent No. 04 and as such, the present 

Respondents are not in a position to comment on the same. 

d) The averments in Para 22(d) are false, misleading and concocted 

and hence, vehemently denied by the present Respondents in 

view of the reasons stated hereinabove. The Applicant is put to 

strict proof of his allegation that the Respondent Nos. 05 to 11 are 

carrying out activities such as holding marriage ceremonies, etc., 

on the lands involved in the present Application. 

e) The allegations in Para No. 22(¢) have been levelled by the 

Applicant against the Respondent No. 02. However, the present 

Respondents, even though not the Project Proponents, put the 

Applicant to strict proof of his claim that on account of ‘Ranmala’, 

an Agro Tourism Centre, the lives of innocent citizens were at risk. 

f) The averments in Para No. 22(f) pertain to the ‘A & I Digest’, held 

on certain area of the portion of the Survey No. 27/1/1 owned by 

the Respondent No. 12 herein. As such, the present Respondents 

are not concerned with, connected to or involved in the said 
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Exhibition in any manner whatsoever and hence, not in a position 

to reply to the same. 

g) The averments in Para No. 22(g) pertain to the Circular dated 

24/11/2016 issued by the Respondent No. 01, laying down 

guidelines to be followed by Marriage Halls, Lawns and Club 

Houses and hence, the present Respondents are not in a position 

to comment on the same, on account of the various reasons stated 

hereinabove. 

h) The averments and allegations made in Para No. 22(h) are false 

and hence, denied by the present Respondents. The present 

Respondents are law abiding citizens of India. 

i) The allegations in Para No. 22(e) have been levelled by the 

Applicant against the Respondent Nos. 01 to 04 and as such, the 

present Respondents are not in a position to comment on the 

same. 

j) The averments in Para No. 22 sub-paras (j) and (k) are denied by 

the present Respondents as being misleading and false. The 

Applicant is put to strict proof of his claim that ‘Ranmala Agro 

Tourism Centre’ caused damage to the environment. Further, 

except for the area owned by the Respondent No. 05 in the Survey 

No. 27/1/1, which was given on a license basis to Ranmala Agro 

Farms, the arca owned by the Respondent Nos.05 and 06 in the 

Survey Nos. 27/2 and 31/ 1 were never put to any commercial use 

and in fact, are being used for cultivation to this date. 

k) The averments in Para No. 22 sub-paras (1) and (m) do not deserve 

any comments. 

9) The averments in the para pertaining to limitation are denied in toto 

in view of the reasons stated hereinabove. 

10)In view of the various facts and objections raised by the present 

Respondents hereinabove, the Applicant has miserably failed to show 
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how the Respondent Nos. 05 to 11 have violated any provisions of the 

various acts stated in Schedule I of the said Act. 

11)It is therefore humbly prayed that the present Application be rejected 

with exemplary costs in favour of the Respondents and any other 

orders be passed in the interest of justice and the circumstances of 

the case. 

Solemnly affirmed by Ashok Nivrutti Kodre, Minakshi Ashok Kodre, 

Nilesh Ashok Kodre, Vaishali Nilesh Kodre, Shailesh Ashok Kodre, 

Amrita Shailesh Kodre and Archana Anil Sayker, at Pune on this 11t 

day of January, 2025 
. IO o 

TEE AGa %A - 
- 

Mr. Ashok Nivrutti Kodre Mrs. Minakshi Ashok Kodre 

) 
2 od 

Mr. Nilesh Ashok Kodre Mrs. Vaishali Nilesh Kodre 

Mr. Shailesh Ashok Kodre Mrs. Amrita Shailesh Kodre 

e hagioe 
Mrs. Archana Anil Sayker 

Before me @LMMWQ“/ 

Advocate for Respondent 

Nos. 05to 11 
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VERIFICATION 

our knowledge, information and belief and we believe the same to be 

true. 

Solemnly declared at Pune on this 11t day of January, 2025. 

Dy ik G AT 
Mr. Ashok Nivrutti Kodre 

O 
ai-?mxm‘ '4\'}65 d 

Mrs. Minakshi Ashok Kodre 

e n/fi/}m Mr. Nilesh Ashok Kodre 

Mrs. Vaishali Nilesh Kodre 

$311: : 
Mr. Shailesh Ashok Kodre 

Hede 
Mrs. Amrita Shailesh Kodre 

11 JAN 2025 hbosgor_ 
Mrs. Archana Anil Sayker 

Identified by me: i 

REGISTERED 
AT SERIAL NUMBER 03/ [202§ 

g
 

Before me, 

Notary 
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Date  13/08/2024 

Village Form Seven (Records of Right ) 
[Mabarsehtra Land Records Revenue Recors of Right n Regiters (Book Keeping) Rule 1971 Rules 3,5, and 7 from Rule 19711 

Village - Wadgaon klurd (944123) Taluka - Haveli District - Pune 
PuD: 31191371761 Survey Number and Subdivision Number: 27/1/1 so37iTSn 
Tenure Type: Occupant Class 1 Tocal Name of the Ficld. Bargadi 
“Arca, Unit & Assessment Khata  Name of Occupant A Asscssment Unculivable  Mutation | Tenancy, Rent & Other Rights 

No No 
“Atea Unit HrAreSqmis | 17 AshokNivrufi Kodre 03100 o3 0.02.00 1408) Name of Tenant and Rent 

2)  Cultivable Area 7 Vilas Nivrutti Kodre 053,00 581 00200 1408) 
Non-lrigated. 124.00 Other Rights 
Iigated - Other 
Total Culivable Asea. 1,24.00 -14) 

%) Uncultvable Arca Other 
Class (4) 0.04.00 -8y 
Class (B) - Other 
Toral Uncultivable Arca 004,00 -asss) 
Total Area (x7b) 12800 [Encumbrance] (1739) 
Assessment 77 v ;. 

3 3 
) 

Special Avsessment - 0 x1510) 

3 ) 
910) 
Pending Mufation: None 
Last Mutation No.: 1910 dated 
21/032018 

‘Old Mutation Nos (302X411)(629 ) @0)(722 )(T8L)(IST8 (1587158 ) 1739 X 1740 X 1573 Y189 Boundary and Survey Marks: 

Village Form Trvelve (Record of Crops) 
[Maharshiea Land Records Revenue Records of iht and Regsers (Book Keping) Rule 197 Rale29] 

Village - Wadgaon Khurd (944123) Taluka - Havell Distrct - Pune 
Survey Number and Subdivision Number: 27/1/1 

Detals of Area Under Crop Uncultivable Land Remark 
Year Season iata Yo. CropType | Nameof Trigaied Non irigated Trigation 

Crop. Equipment Type A 
(0] @ ) (C] ©] © 0] ®) ©) 10) an 

[— HerareSqatrs HainSesn 
W Rl Vew | 1 Pure Mt wn Well i another 

Survey Number 
7 Pure Mt “Wellin another 

s Survey Number 

Note - *The Present Clip was taken from Mobile App. 

Rs. 15/- was paid for Certified Copy 
Date: 13/08/2024 

Code No. —27250007031182000082024 135 

Sd- 
Talathi 

Rupali Pravinsinh Parihar 

Talathi, Vadgaon Khurd, Taluka Haveli, District Pune
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Date  13/08/2024 

Village Form Seven (Records of Right ) 
[Mabarsehtra Land Records Revenue Recors of Right n Regiters (Book Keeping) Rule 1971 Rules 3,5, and 7 from Rule 19711 

Village - Wadgaon khurd (944123 ) Taluka - Haveli District - Pune 
PuID: 18138250148 Survey Number and Subdivision Number: 27/2 18138200148 
“Tenure Type: Occupant Class 1 Tocal Name of the Field: Bargadi 
“Area, Unit & Assessment Khata  Name of Occupant ) Assessment  Uncultvable  Mutation | Tenancy, Rent & Other Raghts 

No. No. 
“Area Unit HirAreSqmts | 173 Kalpana Manik Kodre  102.00 642 408 Name of Tenant and Rent 

a)  Cultivable Area 552 Minakshi Ashok Kodre 04100 258 0.01.00 1408 
NonImigated 143.00 Other Rights 
Irigated. - Other 
Total Cultivable Atca._1,43.00 668) 

) Unculuvable Area Other 
Class (&) 0.01.00 714) 
Class (B) - Other 
“Total Uncultivable Area-0.04.00 17) 
Total Atea (x1b) L4400, Other 
Assessment 500 -©054) 
Special Assessment __— Other 

©73) 
Other 

-1095) 
Other 

-3s7) 
Other 
sy 

Other 
-1506) 

Pending Mutation: None 
Last Mutation No. 1897 dated 
20112017 

‘Old Mutation Nos. (415) (604) (660) (664) (714) (717) (954) 073) (109) (1357) (1371) (1506) (1864) (J873) (1897) Boundary and Survey Marks: 

Village Form Twelve (Record of Crops) 
[Mabarashtra Land Records Revenne Records of Right and Regiters (Book Keeping) Rul 1971 Rule 29] 

Village - Wadgaon Khurd (944123) Tabuka  Havell District - Pune 
Suvey Number and Subdivision Number: 27/2 

Detls of Area Under Crop. Uncultivable Land Remark 
Year Season Kiuta No. CropType | Nameof Trngated Ton imigated Trigation 

Crop. Equipment Type A 
) Q ) @ [6) © a @ © 0) an 

Hir.Are Sqautrs HerreSqamirs Hirar Soantrs 
W Rarit il Pue Cauliflower . Well i ancther 

Survey Number 
= Pue Cauliflover . Well in another 

= Survey Number 

Note - *The Present Clip was taken from Mobile App. 

Rs. 15/- was paid for Certified Copy 
Date: 13/08/2024 

Code No. —27250007031182000082024 140 

sd- 
Talathi 

Rupali Pravinsinh Paribar 
Talathi, Vadgaon Khurd, Taluka Haveli, District Pune
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Village - Wadgaon khurd (944123 ) 
PuID: 17688645960 

Village Form Seven (Records of Right ) 
[Mabarsehtra Land Records Revenue Recors of Right n Regiters (Book Keeping) Rule 1971 Rules 3,5, and 7 from Rule 19711 

Survey Number and Subdivision Numbs 
‘Taluca - Haveli 

1311 
District - Pune 

Date  13/08/2024 

17688645560 
Tenure Type: Occupant Class 1 Tocal Name of the Field: Talyacha Bagh 
“Area, Unit & Assessment Khata  Name of Occupant Area Assessment  Uncultivable  Mutation | Tenancy, Rent & Other Raghts 

No No 
“Area Unit HrAreSqmts | 17 “Ashok Nivrutti Kodre  0.26.00 T80 010,00 @15 Name of Tenant and Rent 

a)  Cultivable Area 12 Manik Nivrutti Kodre  1.18.00 856 (1408) 
Non-Jrrigated 143.00 Other Rights: 
Trigated. - Other 
Total Cultivable Area. 143,00, ~(660) 

B Uncultivabie Area Other 
Class (4) 0.01.00 014 
Class (B) - Other 
Total Uncultiyable Atea-0,04.00, -1 
Total Area (10) 144,00 Other 
“Assessment 500 781 
Special Assessment - Other 

-615) 
Other 

-022) 
Other 

-072) 
Other 

-1096) 
Other 

-asm) 
Other 

-1506) 
Pending Mutation: None 
Last Mutation No. 1894 dated 
19112017 

‘Old Mutation Nos. (604) (660) (714) (717) (751 (818 (932) (972) (1096 ) (1372) (1370) (1506) (1864) (1873) (1894) Boundary and Survey Marks: 

Village Form Twelve (Record of Crops) 
[Mabarashtra Land Records Revenue Records of Right and Regsters (Book Keeping) Rulk 1971 Rule 29] 

Village - Wadgaon Khnurd (944123) Taluka - Havell Distrct - Pune 
Survey Number and Subdivision Number: 31/1 

Detals of Area Under Crop Uncultivable Land Remark 
Year Season Kiata Yo. CropType | Nameof Trigated Non irigaied T 

Crop. Equipent Type Area 
(0] Q@ ) (C] ©] © 0] ®) ©) 10) an 

[— HerareSqatrs B Syt 
T hard Ea Pure Tomato o Well i another 

Survey Number 
T Pure Tomato o “Wellin another 

Survey Number 

Note - *The Present Clip was taken from Mobile App. 

Rs. 15/- was paid for Certified Copy 
Date: 13/08/2024 

Code No. —27250007031182000082024 142 

Sd- 

Talathi 

Rupali Pravinsinh Parihar 

Talathi, Vadgaon Khurd, Taluka Haveli, District Pune
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Vilas Kodre Group 
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GRN  MHO01378809201819 |BARCODE I NI INRTRIANRRIININUNN | Date 09/05/2018-17:54:23 FormID  36A 

Department  Inspeclor General Of Reglstration Payer Details 

Stamp Duty 

Type of Payment Registration Fee 
TAX ID (If Any) 

PAN No.(f Applicable) 

Office Name  HVL13_HAVELI 13 JOINT SUB REGISTRAR Full Name DNYNESHWAR ABHAY KUDALE 

Location  PUNE 

‘T 2018-2019 One Time FlaBlock No. S.NO. 27/1/1 WADGAON KD 

E Account Head Details Amount In Rs. | Premises/Bullding 

0030046401 Stamp Duty 5800.00| Road/Street A0 A : 

0030063301  Registration Fee 1000.00 | ArealLocallty PUNE 

Town/City/District 

PIN a1t |ofa]n 

Remarks (If Any) 

SecondPartyName=ASHOK NIVRUTTI KODRE~CA=36-Marketval=50000 

AmountIn | Six Thousand Eight Hundred Rupees Only 

| Total 6,800.00|Words 

¢ | Payment Details BANK OF MAHARASHTRA FOR USE IN RECEIVING BANK 

Cheque-DD Details Bank CIN | Ref. No. 02300042018050915097 | 005828486 

Cheque/DD No. Bank Date |RBIDate |09/05/2018-17:57:30 Not Verified with RBI 

.| Name of Bank 
Bank-Branch BANK OF MAHARASHTRA 

Name of Branch , . Scroll No. , Date Not Verified with Scroll 

] Mablle No. : 

. OTE Thischalln s validfor document o be registered In Sub Registrt offce arly. Nt valid for . L 

mwmmmmfim o] ang - eNevlt @t Seear warardt Wk ew #le] 

. 
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09¢ 

BARCODE I TN | Date 09/05/2018-17:54:23 FormID  36A Department _ Inspector General Of Fogisraton Payer Detalls 
Stamp Duty 

Type of Payment Registration Fee TAXID. 11 A 
PAN No.(If Applicable) 

Offce Name  HVL13_HAVELI 13 JOINT SUB REISTRAR Full Name DNYNESHWAR ABHAY KUDALE 
Location  PUNE ) 

e’ 2018-2019 Ono Time FlaUBlock No. S. NO. 27/1/1 WADGAON KD 
Account Head Details Amount In Rs. | Premises/Bullding 

0030046401 Stamp Duty 50000 | Rad c, AREA 0.3 A 300 SHED 

0030063301 Registration Fee 1000.00 | ArealLocallty PUNE 

Town/Clty/District 

PIN afr]1]o]a]n 

Remarks (If Any) 

SecondPartyName=ASHOK NIVRUTT] KODRE~CA=36-Marketval=50000 

AmountIn | Six Thousand Eight Hundred Rupees Only 

6,800.00 Words. ' 

Payment Detalls BANK OF MAHARASHTRA FOR USE IN RECEIVING BANK 

Cheque-DD Details Bank CIN  |Ref. No.  |02300042018050915097| 181292456079 

Cheque/DD No. Bank Date RBI Date |09/05/2018-17:57:30 10/05/2018 

Name of Bank Bank-Branch BANK OF MAHARASHTRA 

Name of Branch Scroll No. , Date 80510, 10/05/2018 

1 1o be registered In Sub Reglstrar office only. Not valid for unregistereq Sagnssnt, 2922332590 :- This challan is valid for document to be registered In Sub Registrar office only. Not valid for unregistere jocument. wan; s wrRiferaa aeof & T ME . 1 AT TG, Tl ] | e 

i 
Defacement No. Defacement Date Userld Defacement Amount T (50915 0000800053201819 11/05/2018-12:00:01 | IGR020 1000.00 

2 |(S)aaneesz 0000800053201819 11/05/201812:0001 _| IGR020 580000 
Total Defacement Amount 6,800.00 

Page Iz Print Date 11-05-2018 12:00:14 
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Pin code 411041 

3 Appflcadon Number 12627003 

,Cunsumer mber 170853938010 ServlceType Newconnec 

Type OF Supply: LT-SUPPLY Supply Phase? SINGLE PHASE * 

Purpose Of Connection : Commerclal 

Zone : PUNE ZONE Circle ; RASTAPETH (U) CIRCLE Division'¢ PARVATL-DIVISK 

Subdivision + WADGAON 5UB-DN, Blling Unlt : 4677 Processing Cycle /2 

DTC Code : 4577544 Requested Load ¢ 20 KW Cdfifffiit Déharid ¢ 2.0 KVA 

Estimate Number : 12827003 System Generated Estimate Number ; 8947562 Dated ; 23-Feb- 2018 

Jrr Sanctioned Detalls : AE}KVJADI/T/831 DT 22-02-2018  Sanctloned Date : 23-Fel-2018 

“Estimate/Flrm Quotation Detalls | | 

! Gt sEHiead Description A Jamaunfl r‘)(_ Z ”J 10 “_,J “a?” 

03 AFRST SECURITY DEPOSIT _2000.00 

ER‘flCElCONNECflON 150,01 

| 5000 
279.00 
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T AT -1 w13 TFATT,11 7 2018 12:14 A, I ‘ = Fai: 52321231? 

T AT G113 16252/2018 
AR T+4: %, 00)- WG @, 63,667/- 

R R e %.5,800/- 

B 77 3 . a3 i wmatorre Tt 6531 qradt Rt 11/05/2018 
. %. 6252 7T f.11.05-2018 AIETHTITT 777 AAAT - oY, e et A - - 
AR 11:48 7., 2, gore e, 

] et fr %. 1000.00 

T g . 280.00 

gei dE: 14 

i ey ) T 1280.00 

gum geft-13 ! @@%E’w 13 

TR T 36-3-freg S wm" 

i goF: Stamp Duty at 0.25 per cent on sum of rent payable for the period of agreement and the amount of 
non-refundable deposit and interest calculated at the rate of 10 per cent per annum on the refundable deposit 
will be charged throughout the state. 

R, 111/05/2018 11: 48 56 AM = ¥as: (amiaa) 

T #.211/05/2018 11:49: 43 AM ft ¥ (F) 
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LEAVE AND LICENCE AGREEMENT 

This agreement of Leave and License is executed at Pune on this Thursday, 10" day 

of MAY, 2018. 

BETWEEN 

(1) SHRI ASHOK NIVRUTTI KODRE 
Age about 71 years, Occupation —Agriculture/ Business 

PAN No. AQKPK7228A 

(2) MRS. MEENAKSHI ASHOK KODRE 
Age about 62 years, Occupation - Housewife 

PAN No. AQKPK7227R 

Residing at - Nivrutti House, Near Railway Over Bridge, 

Survey No 52/5, Mundhwa, Pune - 411016 

- "The Licensee" 

AND 

RANMALA AGRO FARMS through 

PROPREITOR 
MRS. DNYANESHWARI ABHAY KUDALE 

Age about 29 years, Occupation - Business 

PAN No. EUUPK1127E 

Residing at - Lagadmala, Behind Rajyog Society, 

Sinhgad Road, S No 25, Vadgaon Khurd, Pune - 411041 

-"The Licensor" 

NOW THIS LEAVE AND LICENSE AGREEMENT FOR THE PERIOD OF 

THREE YEARS WITNESSETH AND IT IS HEREBY EXECUTED BY THE 

LICENSOR TO LICENSEE AS FOLLOWS. 

1) Description of the Property — All that piece and parcel of the land 

admeasuring 00 Hector 33 R and Shed Like Structure admeasuring 300 sq.fts 

out of the total land admeasuring 01 Hector 24 R and Pot Kharaba 

admeasuring 00 H 04 R aggregating to 01 Hector 28 R bearing S No 27/1/1 

situate at Village Vadgaon Khurd, Taluka Haveli, District Pune within the 

limits of the Sub Registrar Haveli No 16 and also within the limits of the Pune 

Municipal Corporation Pune, which is the subject matter of this leave and 

license agreement. 

2) The property as stated in Para No 1 is owned and possessed by you as well as 

you have shown all the title documents pertaining to the said Licensed Premise 

and the we are convinced by the same that the ownership of the License 

Premise is solely with the Licensor. We were and are in extreme need of a 

land on a temporary basis for our business of “Agro Tourism”. We came to 

know that the land and shed described in Para 1 hereinabove is vacant. and we 
also were informed that the same was sought to be given on Leave and License 

basis. Hence we met you in person and agreed and accepted to take the land 

and shed described in Para 1 hereinabove on Leave and License basis for a
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period of 3 years. The important terms and conditions agreed between you 

and us are under provided herein. 

The present Agreement has commenced from 01/04/2018 for a period of 3 

Years commencing, i.e. it shall come to an end on 31/03/2021. We have 

accepted and agreed to handover the possession of the Licensed Premise to 

you at the end of the term. However, we have today reduced into writing this 

Agreement. 

It has been agreed that the License Fee shall be paid by the 10™ date of each 

English calendar month. It has been agreed and accepted that as per this 

Agreement, the license fee for the first year i.e. from 01.04.2018 till 

31.03.2019 shall be Rs 51,000/- ( Rupees Fifty One Thousand Only ) per 

month, and we have agreed and accepted that for next 2 years, i.e. from 

01.04.2019 till 31.03.2021 it shall be Rs 70,000/- (Rupees Seventy Thousand 

Only ). It is further agreed that if the License fees have not been paid for Three 

consecutive months, then this agreement shall automatically stand terminated. 

There is no requirement for a notice for such termination. Further we have 

agreed and accepted that under such circumstances, we shall handover the 

vacant and peaceful possession of the Licensed premises to you in its original 

condition. 

That within or after the period of the License, the Licensee shall not claim and 

create any tenancy rights. This Agreement shall not be affected by the 

provisions of Bombay Rent Act and other provisions of the law . And is agreed 

upon by the Licensor to the Licensee. After efflux of time, unconditionally 

and without claiming any right, the Licensor shall handover the actual and 

possession of the property to Licensee and the Licensor has agreed to 

handover the actual and vacant possession of the property to the Licensee. 

Similarly, the Licensor shall handover the vacant and peaceful possession of 

the property to the Licensee. If any damage cause to be done to the property 

under such circumstances the additional damages shall be paid by the Licensor 

to the Licensee and is the important condition of this License Deed 

That separate M.S.E.D.C.L electricity connection is obtained for the said 

Shed. The connection bearing Consumer No ............. Shall be used by us 

and every monthly bill arising thereof shall be paid by us. Every bill which 

has been paid shall be shown to you. If we do not pay the bills on time, then 

you have the right to shall cut off our electricity supply. However, at the time 

of vacating the Licensed premises, we shall pay the light bill for all units 

consumed by us till the last day. We shall indemnity you for the same. There 

will be no complaints for the same. We shall bear the sole responsibility for 

any penalty or offence done in respect of the electricity meter and shall 

indemnify you for the same. 

It has been agreed that all the local and property taxes, etc. of the Pune 

Municipal Corporation and the Local body shall be paid the Licensor us by 

using our own money. 

The Government, Semi Government and Local Bodies and PMC taxes in 

respect of the land and business and professional taxes and Permit fees shall 

be paid by the Licensor. The Licensor shall obtain the requisite License to 

commence his business and shall be renewed by the Licensor.
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8) During the license period, the Licensee will use the said shed for their 

business. We shall not directly give the licensed premise to any third party or 

organization for their use. We shall not put the licensed premise owned by 

you at any risk and we shall take insurance of the License Premise. Further, 

we shall take full responsibility to safeguard the License Premise against in 

case of fire hazards. We will not mortgage the said licensed premise. 

9) We shall ensure and take care that in any manner whatsoever we do not disturb 

any activities being carried out by you on the premises or any neighbour. We 

shall maintain the property and shall use the property as if it’s our own. In 

short, it is the main condition of this present Agreement that the property 

should be maintained and no internal modification shall be carried out on the 

property. 

10) A relationship of Licensor and Licensee has been created between the 

two parties today and it shall come to an end on the expiry of the term. The 

actual and free possession of the said Licensed Premise has been handed over 

to the Licensee today. The original of the present Leave and License 

Agreement shall be retained by the Licensor whereas the Licensee, upon 

receipt of a true copy of the present Leave and License Agreement, has agreed 

and accepted to give an acknowledgement of receipt of such true copy on the 

original copy of the present Leave and License Agreement. 

11) After the expiry of the term on this Agreement or on termination of this 

Agreement on account of breach of any of its terms, we shall hand over 

possession of the said Licensed Premise to you in its original condition. 

Accordingly, we agree and accept that if we do not hand over possession of 

the said Licensed Premise to you then you have the right to get hand over of 

the possession of the said Licensed Premise without approaching the Court. 

12) We also agree and accept that the said Licensed Premise shall not 

directly be transferred to others. We shall not store any explosive, harmful or 

flammable items at the said Licensed Premise. We shall solely be responsible 

for any consequences, damages and your mental stress related to the business. 

You shall be indemnified against the same. You do not need our permission 

to inspect at any time the business being carried out by us on the said Licensed 

Premise. 

13) We both the parties are aware that the present Agreement shall come to 

an end on the expiry of the term and we have agreed and accepted the same. 

14) If at the time of us handing over the possession of the said Licensed 

Premises to you, the said Licensed Premises is in a ruined or destroyed state, 

then we shall undertake such repairment works, painting works, etc., and then 

handover the possession to you. 

15) In the event you require the said Licensed Premise prior to the expiry 

of the License Term or we wish to vacate the said Licensed Premise prior to 

the expiry of the License Term, then such party is required to serve a 2- 

months’ written Notice on the other party. 

16) We are going to use the common road available for the purpose of 

accessing the said Land and Shed. In the event anyone obstructs the
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possession of the said common road, it shall be the responsibility of you to 

resolve any such issue. However, we shall not do any act which shall obstruct 

the use of the road by others. 

18) Stamp Duty — Since the present Licensed Premise bearing Survey No. 

27/1/1 is situated at Village Vadgaon Khurd, within the limits of the Pune 

Municipal Corporation and has been given for a period of 3 years for the 

purpose of carrying out business by way of a Leave and License Agreement, 

an amount of Rs. 5,800/- has been paid as Stamp Duty and an amount of Rs. 

1,000/- has been paid as Registration Fees. 

Accordingly, we have entered into this Leave and License Agreement for 3 years 

willingly, with a sound mind, mutually and having understood it. The Agreement 

being executed before the witnesses, it shall be binding on us and our legal heirs. 

Accordingly this Leave and License Agreement. 

Witnesses: 

(€)) 
Signature: Sd. 

Name :Abhay Kudale 

Address : Vadgaon Khurd, Pune 

2) Sd. 
Signature: Sd. 

Name: Nilesh Ashok Kodre ) Sou. Dyaneshwari Abhay Kudale 

Address : Mundhwa, Pune — 36 ) Ranmala Agro farms through 

Proprietor 

-Licensor- 

Sd. 

1)Shri. Ashok Kodre 

Sd. 
2)Sou. Minakshi Kodre 

-Licensee-
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Maharashtra State Agriculture and Rural Tourism Co. Federation 

Ltd. (MART) 

Reg. No. HO/PMA/O/22-09/Year 2009 d. 09/02/2009 

Maharashtra State Agro Tourism Vistar Yojana 

434, Anushree Heights, 1%t Floor, Opposite Tehsildar Office, Shivaji Road, Sukar Peth, Pune 

Certificate of Registration (Affiliate) of Agro Tourism Centre forimplementing 

Agro Tourism Scheme under Maharashtra Agro Tourism Vistar Yojana 

Itis certified that Mrs. Dnyaneshwari Abhay Kudale 

has registered as affiliate with the Maharashtra State Agriculture Rural Tourism Cooperative 

Federation Ltd. (MART), Pune subject to the terms and conditions. The said registration 

from shall remain valid for three years from today. 

The duration and details of the certificate are as follows: 

Name of Agricultural Tourism Center: Ranmala Agro Tourism 

Place: S.No. 26, Vadgaon Khurd Lagada Mala, Sinhagad Road Dist. Pune 

Registration number: G-251/06/18-19 

Total No. of Room : -- (One day trip) Number of Beds:  ..... 

Certificate Term Three Years : Date: 01/11/2022 to Date: 31/10/2025 

Sd. Sd. 

Balasaheb Barate Adv. Vijay Jhol 

President Director and Secretary 

Date: 01/11/2022


